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snapped ArmywascalledinAlpurduar He-
licopters were pressed inservice for air drop-
pingoffoodandmedicines 15lakh people have
beenaffected

Inview of grave situation, | urge uponthe
Govemmentforimmedate release of funds and
supply of food, medicines, Kerosene, petrol, etc
forrelief operations andtake steps forimmedi-
aterestoration of rail roadandtelephone com-
munications

(wii) Need forconstructionofabridge
across the river Ganga between Monghyr
andKhagariain Bihar

[Translation]

SHRI BRAHMANAND MANDAL
(Monghyr) Monghyris situated on the North-
West bank of river Ganga, where Khagana city
District Centre 1s located It is necessary to
constructabridge across the river Ganga be-
tween Monghyr and Khagana in Bihar The
National Highway No 31 passes through this
place and goes upto nver Brahmputrain Assam
The proposed National Highway from Lucknow
to Fara' kawill also pass through Monghyr Itis
therefore the responsibility of the State Govern-
ment aswell asthe Central Govemmentalsoto
construct a bndge over the nver Ganga In
Monghyr

Iwouldtherefore requestthe Union Gov-
ernmenttotake immediate steps toconstructa
brndge acrossthe nver GangabetweenMonghyr
andKhagana Ononehand, twillexpeditethe
economic developmentof Southand North Bihar
andonthe otherhand, the landin Diaraareawill
savedfromerosion There notonly check the
activities of the, cnminials,the Governmenttoo
willearn a good amount from the toll-tax

[Enghsh]

MR CHAIRMAN We shall now take up
DelhiMunicipal Corporation (Amendment) Bill

Delhi Municipal 54c
Corporation

15.57hrs (Amendment) Bill

DELHIMUNICIPALCORPORATION
(AMENDMENT) BILL"

THE MINISTER OF HOME AFFAIRS
(SHRIS B CHAVAN) Sly,lbegto move

“That the Bill further to amend the
DelhiMunicipal Corporation Act, 1957
betakenintoconsideration ™

- Asthe House is aware, a Committee was
setupin December 1987, to gointothe function-
ing ofthe vanous administrative and municipal
authontes in Delhiwith a view to ensunngeffi-
ciency and effectiveness intheir functioning
The Committee, popularly known as the
Balaknshnan Committee, submitted its Report
after adetailed study of the issue involved and
examinedthe views expressed in vanous memo-
randa, reports and othermaterials The recom-
mendations made bythe Committee regarding
the administrative setup in Delhiwere consid-
ered, and necessary legislation including the
Constitutional amendment to provide for the
establishmentof aLegislative Assembly anda
Council of Ministers for the National Capital
Terntory of Delhihas already been enacted

The recommendations made by the Com-
mittee regardingthe municipal setup hadbeen
examined The DelhiMunicipal Corporation
{Amendment) Bill 1992 was introducedinthe
lok Sabha onthe 24th November 1992togive
effectto the decisions taken onthese recom-
mendations

In the meanwhile the Constitution was
amended by the Constitution (Seventy-third
Amendment) Act 1992 and the Constitution
(Seventy-fourth Amendment) Act, 1992 relating
to *"Panchayats™ and “"Municipalities’, re-
spectively Sincetheamendmentstothe Con-
stitution has abearnngon the composition, du-
ration, reservationof seats powers, authonty
and responsibilities of the Panchayatsand the
Municipalities, it became necessary tomake

*Moved with the recommendation of the president



